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SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS) 1980-81

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFAR SHARIEF): Sir, I beg
to lay on the Table a statement (in
English and Hindi) showing the Sup-
plementary Demands for Grants (Rail-
ways) for 1980-81.

——

RESOLUTION RE. FIXING OF
REMUNERATIVE

PRICES FOR AGRICULTURAL ..
COMMODITIES—Contd,

SHRI V. GOPALSAMY: There was
no response from the Janata Govern-
ment. And then 1 met the officials
whno are in the ICAR. I told them
this is the fate every year. If the
particular chemical is imported and if
a farmer applies that particular
insecticide in his field, the per acre
cost will be only Rs. 140. But we are
losing Rs. 48 crores if you calculate
the total acreage under cultivation of
chilly.

Then, Sir, on the same issue, I asked
a question and I received a reply on
17th December 1980 wherein 1 was
informed:

“Research trials under Coordinat-
ed Project showed that Dimethoate
0.1 per cent was the best insecticide
in controlling aphid populations.”

This is the reply that T got from the
Ministry. The very same insecticide
has been applied in our fields; but
there is no use. Even this year the
same fate has dawned on our farmers.
Even in my field. I have cultivated
8 acres under chilly. I am afraid
before I reach home, the whole crop
will be destroyed again, by the same
attack of aphid. T am not blaming
the Ministers or the Government, but
the officials who are sitting in the
Agricultural Research Institutes and
ofher places. They are not looking to
the problem: they do not go deeper
into it. So, I request the Minister to
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kindly see whether this particular
insecticide is effective or not and also
the chemical about which I have said
that if it is imported, the cost will be
very low but the crep can be saved
every year., Yarmers are really
suffering on this aspect alone,

Sir, how are the things going on
in the Indian Council of Agricultural
Research? I am very much pained to
see it. I saw a press report in the
Indian Express of 24th February
under the caption “7T-year journey of
a Govt. file” I quote from the paper:

“This is a stranger than a fiction
tale of a Government file which has
been shuttling within a distance of
less than two kilometres for over
seven years without securing any
decision.

The file pertains to the seniority
of 33 assistants of the Indian Council
of Agricultura} Research who were
recruited in 1970 after a competitive
examination...

In itg journey from Krishi Bhavan
to Shastri Bhavan to North Block,
the file has gathered over 3000 pages
and kilos of dust,

The file has seen four govern-
ments—Mrs. Gandhi's, Mr. Morarji
Desai’s, Mr. Charan Singh’s and
again Mrs. Gandhi’s—half a dozen
Agriculture Ministers and hundreds
of ‘clear the backlog drives'.”

I think this Minister has taken a deci-
sion on that file; jt is alsq reported.
Our hon. Minister for Agriculture is
a very competent person; in the State
Legislature also he had that experi-
ence as Chief Minister. I would like
to request him to set the House in
order.

If that is the fate of a Government
file which takes T years, same reply
will be coming to me. Having experi-
enced the difficulty myself, I request-
ed the Janata Government; they did
not respond. I put a question and got
the same reply. But the farmers are
suffering. Many of the farmers ask
me to raise the jssue and watch the
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reaction of the Government whether
that chemical is imported. 1 also
agreed with them that let us watch
and see, we can only get a good reply.
So, Sir, I would request the fion. Min-
ister to look into this problem. Sir,
actually, millions came to the Boat
Club. Some of the friends were criti-
cising. I am not going into the politi-
cal aspect. They came, they respond-
ed to the call of the Prime Minister.
They hope that their tears will be
erased by this Government. Hence,
they came., Some people raised the
question whether they are agricul-
turists or somebody else. I do not
want to attribute any motives. The
poing is, they came. This shows that
they have awakened from their slum-
ber, When the hon. Prime Minister
addessed the gatherings, she said, ‘we
have understood your suffering’. She
even said: ‘We are prepared to shed
our blood for your sake. If neces-
sary, we will irrigate your land with
our blood’. This is what has been
said by our Madam Prime Minister,
Shrimati Indira -Gandhi. The farmers
have now realised. But Sir, the
urban-based people, the people who
are living in the cities and towns, are
not really giving any, respect for the

farmers, They are describing them as
Kulaks. Sometimes, even 1n our
House, we hear the farmers being

called as Kulaks. But the Editar of
‘Blitz’, Mr. Karanjia, has understood
the problem and he hag correctly
stated—I quite Blitz of December 27,
1980:

“The powerful industrial lobby
which is interested in maximising
profits by denying the producer of
cash crops remunerative prices, as
also the wholesaler and trader
thriving on the loot of the producer
as well ag the consumer, will surely
try to distort the issLues at stake.
They are already attempting to win
the sympathy of the urban workers
and middle class employees by pro-
pagating through their ‘kept’ Press
that if the farmers are given remu-
nerative prices the consumers will
guffer.”
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This is what they are doing. We
should be very vigilant and careful
O-herwise, the farmers cannot be pro-
tected. But Sir, we shauld see the
writing on the wall. If we consider
their demands sympathetically, if we
try to solve their problems in a proper
manner, then, we can be secure, we
can feel secure. Otherwise, definitely,
we will face the eruption of a volcano.
The second phase of the freedom
struggle, the fight for economic justice
and social emancipation of the
nation’s dispossessed and oppressed
peasantry is slowly and surely emerg-
ing from the womb of rural India. If
we try to beat them, if we try to kick
them, then, we will face the wrath
of a tiger. 1 would not agree with
those who are saying that the farmers
are agitating only on political consi~
derations. This agitation is above
politics; this is above party politics.
Even politicians have become irrele-
vant in this matter. Hence, when they
start agitations we should not think
that this has been sponsored by some
political elements or something like
that. Because of ‘heir -ufferings, be-
cause of their hardships they raise
their voice, they demonstrate, But in
some parts of the country, when the
agriculturists go and place their
grievances, when they demonstrate,
they are attacked. This agitation by
the farmers started in Tamil Nadu.
When 1 spoke on the floor of this
House last year, I said, you should try
to solve the problem; otherwise, this
will spread up to the Himalayas; this
will spread throughout the country. I
said, yoy should go deep into the pro-
blem and you should try to sclve the
problem; otherwise, thig will spread
like a bushfire. This is what has
happened now Now, I think, the
Government is taking keen interest
and is trying to solve the problem,
When something goes wrong, a hue
and cry is raised in this House.
When it was alleged that a person was
killed. hi~ corpse was brought even
upto the house of the Home Minister.
But when some agriculturists were
attacked and killed in Tamil Nadu,
the dead bodies were not handed over
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to their relatives, they were cremated
as orphans, as unclaimed bodies. I
came to Delhi to represent to the hon,
Prime Minister here. These agricul-
turists do not belong to any party,
neither to my party nor to the party
vf Mr. Kalyanasundaram. When these
agriculturists demonstrated on Decem-
ber 31, there was shooting. Sometimes
that shooting can be justified, but the
agriculturists were not killed in shoot-
ing. Two persong were shot dead,
many were wounded. Three persons
who were wounded, before the eyes
of the crying ladies, were thrown in
the police lorries. They were killed
by bayonets of the police. This hag
been stated in the Indian Express
paper dated Janmary 17, 1981. They
were killed and after that, the dead
bodies were cremated as unclaimed
dead bodies near Tirunelveli. The
poor pecple belonged to Kurujakulam
village in Tirunelveli District in Tamil
Nadu,

Sir, they are facing the attack by
the police. All along we came to
Delhi to represent fo the hon. Prime
Minister. Nobody can outwit the
volcano without solving their prob-
lems. This is the appropriate time to
give them remunerative pirce for their
produce, Then only their hope and
confidence with which they came to
Delni will be established. At least
they have hoped that of all the per-
sons the Prime Minister will solve
their problems. They came to Delhi
with thig hope. So, I would request
the Minister and the Government to
see that their problems are solved,
their ambitions and aspirations are
fulfilled.

With these words I conclude.

SHRI K. S. MALLE GOWDA (Kar-
nartaka): Mr. Deputy Chairman, Sir,
1 thank you very much for giving me
an opportunity tc speak on this im-
portant Resolution. I must congratu-
late my friend, Mr. Naidu, for having
brought forward this very important
Resolution for discussion,

Sir, if the nation has to see that its
workers have to be paid faiy wages,
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the employees in public and private
sectors have to be paid their fair
emoluments, a modern nation must be
much more concerned to pay fair
prices for farm produces., Otherwise
it is sheer exploitatian of the rural
society by urban society. Sir, it is a
historical fact that Indian farmer has
been exploited for centuries in the
matter of price paid for his farm-
produce. Today, even under the
modern Government, the Indian far-
mer, in a way, is made to slave for
others. He is allowed to have a plot
of land fo grow rice, wheat, ragi,
cotton, or sugarcane which are requir-
ed by the nalion and, in many cases,
he is allowed to seli his produce at a
price which does not yield even a
fair wage for his labour. Are our
farmers getling a fair price for their
farm produce? No, not for many of
the farm products. Most of our urban
friends are thinking that milk and
fhoney flow in our villages and agri-
culfure is a golden profession. But
the reality is different.

Sir, what is the fair price for farm-
produce? It is the fair wage of the
farmer, plus the cost of inputs, like
fertilizers, peticides, ete., plus the
interest on the debts incurred for
cultivation expenses, plus managerial
cost, plus the depreciation value of
farm implements plus reasonable profit
on the investment in the farm, all
rolled in one, just the same way as
you would compute the price or cal-
culate the manufacturing cost of any
industrial or factory products. Tt is
just as simple, and as just and reason-
able as that. In one word, it is party-
price for farm-produce. If the Gov-
ernment does not ensure a parity-
price for the nation’s principal farm-
produces, it is helping farmers to be
bled white, it ensures the weakening
of the rural economy resulting in the
ultimate weakening of the national
economy. One sure way to prepetuate
voverty in the vast countryside with
5! lakh wvillages of India ig to
depresg the farm-prices to uneconomic
levels, In our new age of enlighten-
ment, this is the sure way also to
spark off political explosions and
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farmers’ revolutions we are already
beginning to witness now in the
various parts of the country. These
farmers’ revolutions seeking  parity
prices for farm-produces and betfter
deal for them are sure to spread in
the country if the Government does
not act realistically, pragmatically and
wisely in regard to these vital econc-
mic problems.

Sir, therefore, 1 would emphatically
say that parity-prices for farm produce
should %Pecome the goal for our
farmers, farmers’ organisations and
Parliament. Again, T would like lo
quote from my book. “For Power or
For People”:—

“In the U.S.A During the 1930's
parity prices—that is, fair prices for
farm-products in relation tq the
prices farmers paid for goods, look-
ing back to the 1910—14 period-—
became a goa' for farmers, farm
organisations and Congress. Parity
prices were .to be bhoth the mesasur-
ing rods and the means of securing
for the farmers a fair share of

national income and  national
wealth.” ’

The Yearbook of Agriculture, 1054
(U.S.A:), states:

“A key to how well we think the
market is doing its job is our satis-
faction or dissatisfaction with prices,
for priceg help to decide farmers’
incomes, on the one hand, and con-
sumers’ costs, on the other. Several
programmeg of the Department of
Agriculture provide price assistance
to farmers. The most important
price-support programmes bring into
the market-place an additiona! tvpe
of buyer—the Government—a
potential buver with relatively un-
limited financial resources. The
Government competes with commer-
cial buvers. but unlike them its
objective is to stabilise prices re-
ceived by farmers rather than to
make a profit.”

Sir, T would like to mentlon how
the Japanese CGovernment are most
concerned about the farmers who are

commodities

largely gmall holders and how the
Government hag been continually rais-
ing the price of rice which is the main
farm produce in their country, to
raise the income of farmers. 1 would
again quote from my book:

“Thirdly, there is a regular price-
supporty scheme for rice—the major
agricultural produce of Japan. Prac-
tically the entire quantity of rice
sold by the farmers is purchased byx
the Government. The distributior
of rice 1o consumers is made through
the consumers’ cooperatives and
other licenseq ftraders at a price
lower than the purchase rate. The
Government sells the same to the
consumers at a subsidized rate whic
is nearly 20 per cent lower th-:
the purchase-rate.”

According to Economic Picfure of
Japan, “The producers price of rica
was raised from year to year unde:
the Government’s policy of assurinz
the farmer an income comparable ¢
lhat of the urban industrial worke:
and in 1970, it was double the leve
of 1960. As a result, the pric.
which the Government buys up
from its farmers is more than ¢
the price of imported rice.”

Sir, we produce about 130 million:
tonnes of foodgrains today and 60
million tonnes of sugar. Taking that
about half the quantity of 130 milli~-
tonnes, or 70 million tonne- ar
marketable surplus and if the p---
ducers get a very modest sum of
Rs. 20/- per quintal more, they wounld
be getting over Rs. 1400 crores more
of income per annum. And even if
sugarcane vroducers get just 20 paisa
more per kilogram of sugar ag their
due, they would bhe getting Rs. 120
crores mave per annum. If the Gov-
ernment secures parity-priceg for farm
produres from the year 1980—the year
of the beginning of farmers’ reyolu-
tions for a better deal to them—Rural
India should be getting over Rs. 2500
crores per annum. When the rural
comminity invests thig extra income
of Rs 2500 crores in the next 10 years
in bettering their villages and in
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bettering the quality of life in Rural
India, we will be changing the face
of India greatly and we will, in truth,
be beginning to builg a great and
vibrant New India of our dreams. Sir,
lastly, I would appeal to the Prime
Minister to change the constitution of
the present Agricultural Prices Com-
mission. It should be a body of not
lesg than 15 members, At least half
of its members should be farmers with
rich experience and knowledge, and
it should include at least one Krishi
Pandil. who has secured national
awards. It should be able to tour in
the States, visit farms, make inquiries
and collect relevant dais for fixing
parity price for farm products every
year.

X171

Thank you, Sir.

SHRI INDRADEEP SINHA
(Bihar): Mr. Deputy Chairman, Sir.
I iam in agreement with the Resolu-
tion moved before the House except
for the fact that the last clause is
unnecessary. ‘“The House is of opinion
that Government should take steps to
fix remunerative prices for agricul-
tural commodities” should have been
enough. “ ... in view of their high
cost of production,” ig absolutely un-
necessary, because it seemg to suggest
that if the cost of production is not
high, the peasant is not to be paid a
remunerative price—which would be
an absolutely wrong thing. Sir, T
think the hon. Minister will postpone
his private discussion and listen to
some of the points being made in the
House,

MR. DEPUTY CHAIRMAN: He is
hearing you.

SHRI INDRADEEP SINHA: Sir, I
want to raise some basic conceptual
points about the whole question of
remunerative prices for agricultural
products. I consider the question of
remunerative price for the peasant ta
be as fundamental a slogan as that of
land to the tiller and fair wage to the
worker. The three slogans flow from
the resolution on complete independ-
ence adopted by the Indian National
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Congress in December, 1929, That re-

solution declared: we believe that it
is the inalienable right of the Indian
people, as of every other people, to be
free and to enjoy the fruits of their
labour. How can the people enjoy
the fruits of their labour? Only they
are assured of a fair remuneration
for their labour, A fair remuneration
to the worker is a fair wage, a liying
wage. A fair remuneration to the
peasant is a fair price, a remunerative
price. for his produce. The difference
between a worker and a peasant is
this: A worker goeg and gélls his lab-
our to g capitalist, A peasant employs
hig own labour on his own field and he
sells the product of his labour. Tha'
is the difference between the two. But
woirkers and working peasants broad
belong to the same category. So. j. .
as a worker is enfitled to a fair wage,
a peasant is also entitled to get a
remunerative price. This principle was
accepted by the leadership of the
national movement right up to the
appointment of the Kumarappa Com-
mittee, known as the Congress Agra-
rian Reformg Cemmittee. I will just
read out one of the recommendations
of the Kumarappa Committee: —

“Computation of fair price—A fair
price should assure an agricultural
producer an income sufficient to
maintain him and hig family at a
standard of living equivalent to that
enjoyed by comparable classes of
population. Due sallowance, there-
fore, should be made to the cost
of such goods and services as make
up a reasonable standard of living
for the cultivating class, The fair
price should also enable the culti-
vator to pay minimum wages to
agricultural labourers, which we
recommend elsewhere, and payment
pf premium for crop and cattle
insurance.”

I am not reading everything. I am
only reading the other part dealing
with parity. In another paragraph
the Committee says:

“We do feel that the question of

combating a general economie dep-
ression is beyond the purview of



73 .

of remunerative
this committee and should be tackl-
ed by suitable fiscal monetary me-
thods. But if the fall of prices of ag-
riculfural commodities is more
than that of prices of industrial
and other goods entering into the
cost of cultivation and cost of liv-
ing of the <cultivators, the state
should see that: (1) prices do not
fall below the minimum cost of
cultivation—including the cost of
hig and hig family’s budget and (2)
the relation of agricultura) prices
with industria] prices remain at a
parity which is fair le agricultural
producers.”

Now, these were the recommenda-
dations of the Congress Agrarian Re-
forms Committee as it was known,
which was appointed in 1947 by the
President of the Indian Nationl Con-
gress, and its report was submitted
in 1949, with Dr, J, C. Kumarappa, a
well-known Gandhian economist as
the Chairman. But these recommen-
dations were forgotten; they were not
accepted by the Government ... (In-
terruptions) I challenge the hon. Ag-
riculture Miniser to produce any
document of the Government of India
where they have accepted this prin-
ciple of a remunerative price for ag-
ricultural produce. They have so far
not accepted it. On the confrary...

SHRI KALP NATH RAI (Utfar
Pradesh): They have accepted it.

AN HON. MEMBER: No,

SHRI INDRADEEP SINHA:
Opposite recommendations have been
made. I would quote from another
Government publication regarding
the agricultural price policy in India.
This is a report submitted by an offi-
cial of the US Government, Dr, Louis
F. Herrman, Consultant in Agricul-
tural Marketing and Price Policy of
the US Department of Agzriculture,
“loaned” by the World Bank to the
Government of India to “advise” on
agricultural price policy, anq his re-
port is published by Mr. G. R. Kamat.
the then Secretary to the Government
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of India, Ministry of Food and Agri-

culture in 1965.

T AT ATV fm ¢ (ew waW)
TEA CUATIT GG § S AWl B
fag gga gUHTEIASE )

SHRI INDRADEEP SINHA: I am
coming to that. What doeg thig gentle-
man say? He says: “Therefore, price
incentives in the form of price en-
hancement may be ruled out as policy
alternatives. It should be ruled out
Ang then: “One of the lesser impera-
tives of Indian agricultural price
policy is to protect certain agricultu-
rally based export industrieg against
rising costs, By keeping grain cheap,
wages may be held in check and raw
materials cheapened. This is the view
of the American Consultant on the
Indian agricultura] price policy and it
was accepted by the Government of
India and on that basis the Agricul-
ral Prices Commission was establish-
ed. And the termg of reference of the
Agricultural Prices Commission doeS
not make any stipulation that it is
the duty of the Commission to fix a
remunerative price or....(Interrup-
tions)I am coming to that. Be patient.
that it is their duty to maintain any
king of parity between the priceg of
agricultural and industrial produects.
Ag late as 1978, when Shri DBarnala
was the Agriculture Minister, in a
written note, the Agriculture Minis-
try stateq that the terms of reference
of the Agricultural Prices Commission
do not authorige them to maintain
any parity between the prices of ag-
ricultural and industrial products.
Now the terms of reference have been
revised, If the Minister wants. I an
prepared to lay a copy of the revised
terms of reference on the Table of
the House so that the Hon. Members
may see. It is dated the 5th of March,
1980, Even these revised termg of
reference do not contain the princi-
ple of paying a remunerative price for
agricultural produce .

SHRI KALP NATH RAI: Wheat

about the parity?
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says:

“(5) To take into account the
changes in terms of trade between

agricultural and non-agricultural
sectors.”

(Interruptions)

Have patience, This is the change
that they have made. This is not the
guideline. This is just a supplemen-
tary consideration. The guideline is
this:

“To advise on the price policy
of paddy, rice and other commodi-
ties as the Government my indi-
cate from time to time with a view
to evolving a balanced and integrat-
ed price structure in the perspec-
tive of the over-all needg of the
economy ang with due regard to
the interests of the producers and
the consumer.”

These are the same termg which were
formulated in 1965. No change, The
principle of remunerative prices has
not yet been accepted by the Govern-
ment. Why? Why have they not ac-
cepled it? What are the reasons? What
are their arguments? 1 will briefly
deal with their arguments.

Before coming to that I will just
deal with their concept of the cost of
production. The Agricultural Prices
Commission ig supposed to go into the
cost of production. Through the ag-
rivultural universities a comprehen-
sive scheme of working out the cost
of production of various crops is
under way. The APC doeg take into
consideration thoge cost reports. But
in those cost reports there are two
fundamental deficiencies, The first
Chairman of the Agricultural Prices
Commigsion, Prof. Dantwala, in a re-
cent article in the “ECONOMIC
TIMES” has confessed that in the
beginning the APC wag deciding the
price only on the basis of the average
cost of production.” By deciding the
price on the basis of the average cost,
one-thirq of the producers who were
small peasants, were not covered.
That meang that they received a price
which was lesg thap their cost of pro-
duction, Then the principle was
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changed to what Prof. Dantwala calls,
“the bulk line cost of production.”
But even in this concept of the bulk
line cost of production 15 per cent of
the peasants who are small pea-
santg are left out. That 1s,
their cost is higher than what i3 sup-
posed to be the bulk line cost of pro-
duction as taken into consideration by
the Agricultural Prices Commigsion.
So, thig ig a deficiency. It meang that
every year the Government earmarks
15 per cent of the smallest peasants
to be butchereq in the capitalist mar-
ket, to be reduced to the status of
landless labourers, to go bankrupt
and sel] their lands. Thig is a concep-
tual error, not a mistake of thig Mi-
nister or that Minister or this officer
or that officer,

There is another conceptual error.
That conceptual error is that the
component of labour cost is calculated
at the “prevailing rate of the wages".
In the case of West Bengal, when the
West Bengal Government challenged
the cost, challenged the price fixed
by the Agricultural Prices Commis-
sion for jute and paddy, then, in that
controversy, it came out that the pre-
vailing rates of wages of the agri-
cultural labourers in West Bengal
were only 52 per cent of the minimum
wages fixed by the West Bengal Gov-
ernment for agricultural labourers,
So the jAgriculfsray Prices ommis-
sion is not prepared *o pay even that
minimum wage to the peasant which
the Government fixes for the agricul-
tural 1abourers,

So the peasant is paid less as price
of his labour than the Government
is prepared to grant to an agricullu-
ral labourer. So the peasant ig treated
worse than the agricultural labourer
so far as the price of his labour is
concerned. And what is the propor-
tion of this cost in the total? In the
case of paddy it comes to about 35
to 40 per cent. Tn the case of wheat
it comeg to about 30 per cent. Now
even if it is 30 per cent of the cost M
and the rate at which the imputed
cost of family labour is calculated is
only half the rate which an agricul--
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tural labourer is supposed to get, then
the cost of production is depressed by
at least 15 per cent, It i3 a simple
arithmetical calculation. Thug yet
anothep section of small peasants is
earmarked by the APC for annual
slaughter in the capitalist market, So,
these are the two conceptual errors
even now in working out the cost of
production,

Now, there are certain arguments
advanced by the Prime Minister, by
the Government, by the monopoly
presg and even by some forward-look-
ing radical-mindeq but, I would say,
confused economists. Now, what are
their arguments? Their first argument
ig that if agricultural prices are in-
creaged, it will lead to inflation or it
will add to inflation, This agreement
ig wrong; because if value is paid for
value, it does not lead to inflation.
Inflation is caused when money is
crealed without any value, without
any material backing, when notes are
printed by the Government, when
credit is granted by the banks, when
hoarding anq speculation take place,
That causes inflation. Ag I quoted the
other day even the latest report of
the Reserve Bank on currency and Fi-
nance says that between the four
financial yearg of 1976—80, while the
gross domestic product in real terms
increaseg at the average rate of 2.6
per cent per annum, broad money
supply increased at the average of

. 20.4 per cent per annum. So increase
in money supply is fen times that of
the increase in 'gross domestic pro-

duct, Will this not cause inflation?
Thig is the basic cause of inflation.
The Government has no courage to

pus ue nd o031 ‘esr-H J1seq Syl JIno
to this basic cause. They want to miti-
gate some of the bad effects of infla-
tion by cutting the wages of workers
and eraployeeg and cutting the prices
of the peasant. Wage cut for the
worker and price cut for the peasant
are the two facets of the same eco-
nomie policy which seeks to shift the
burden of the economic crisis on to
the shoulder of the toiling masses.
So this whole argument is false, hased
on false premises,
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Now, the second argument is that
if prices are raised, the consumers
will have to pay a higher price. Un-
fortunately there are some bad lea-
ders among the peasants; [ would
call them misleaders, There are
certain  misleaders among  the
pesants. I do not want to name them.
Their names are well known. They say
that all the towns; people exploit all
the village people. It is misleading.
They set the village people against
the towns people. They set the pea-
sant against the worker, against the
urban poor and thereby they weaken
the struggle of the peasant. Now
these misleaders also say: what does
it matter if the consumerg hava fto
pay more? But the whole thing is
false. It is based on a false premise.
Just before lunch we were discussing
the procurement price of wheat, The
procurement price of wheat was Rs.
117 per quintal last year. The peasanis
got anything belween Rs. 100 and Rs.
110, or at the most Rs, 117, Now in
the retail market wheat is selling at
Rs. 175 to Rs. 200 and Rs. 225. Now,
why this inflation in wheat prices?
Is it because phe peasant hag got a
higher price? No; because, the ira-
ders have hoarded and they have
raised the price, And the Govern-
ment which still has more than 4 mil-
lion tonneg of wheat in its stocks, re-
fuses to release that stock; because
then wheat prices will fall and the
traders will suffer and probably the
Government will have to face some
political difficulties. Sp they are in-
directly aiding the hoarders and pro-
fiteers by not releasing even the
stocks which they possess So the res-
ult ig that the consumer suffers, Weon
behalf of the kissan movement de-
mand a remunerative price for the
peasant. We simultaneously demand
a public distribution svstem which
will guarantee distribution of all es-
gential commodities including food-
grains at cheap prices where the cost
to the consumer will not exceed 15
per cent of the price received by the
peasant plug the incidental charges. If
the remunerative price is combined
with the system of public distribution,
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then the consumer will pay less and

the peasant will get more, and only
the big sharks of industry snd trade
will suffer, So it is a question of deter-
mination, determining who is your
friend and who is your enemy....

(Time bell rings) I am finishing. I

just need five minutes ...

MR. DEPUTY CHAIRMAN: No, no,
please finish quickly,
st wedr AR fawm : ozaEr

Fiwd 1T | 737 7Eeadv {9y g |
MR. DEFUTY CHAIRMAN: But

there are other speakers also. This

Resolution will lapse today. So let us

accommodate others also. The time-

limit is fifteen minuteg for each spea-
ker.

st et wiga fama: oe &
Fam, (& @7 g wFam ...
(=aaerta)
MR. DEPUTY CHAIRMAN: This

will lapse today. We cannot prolong
it. )

SHRI N. P. CHENGALRAYA
NAIDU (Andhra Pradesh): Mr. De-
puty Chairman, I wanted e Minister
to reply, and I also wanted to say a
few wordg before winding up the de-
bate. If you are giving more and
more time to all the speakers, the
purpose will not be served and the
Resolution will lapse. So I request
you to ask the Minister to reply at
4.15, If necessary you curtail the time
of the speakers and give them five
minutes. ..

Mr. DEPUTY CHAIRMAN: Please
wind up now, Mr. Shina.

SHRI INDRADEEP SINHA: In any
case I am concluding, in one sen-
tence.
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The third argument ig that if pea-
sants are paid more, rcapital forma-
tion will suffer, landlords ang kulaks
will gain more...

SHRI KALP NATH RAI: Who is a
Kulak?
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|
|

1qP
commoditieg

SHRI INDRADEEP SINHA: A
kulak is a rich peasant. Kulak is a
Russian word. Now, please don’t dis-
turb me. You ask him otherwise, he
will eat away my time. Kulak means
a rich peasant. But [ want to put a
straight question. Thig Government is
not ashamed of paying full cost and
12 per cent plus to Tatas and Birlas
who are monopolists and they start
shaking—they are feeling shy—
when it comes to paying g remunera-
tive price to the peasant including the
sick peasant, They are not afraid of
paying 12 per cent or black market
price to Tatas and Birlas. So don’t
hide behind kulaks, You know
why? Forty per cent of the operated
area was owned by a mere 5 per cent
in 1870-71, Why? Because, land re-
forms were sabotaged, and landlords
continue to prosper and those land-
lordg cannot now be killeq by not pay-
ing a remunerative prices. They will
be able to save themselves by reduc-
ing their cost. Their cost is already
lower and they will buy up the land
of all small peasants who will go
bankrupt. If you want to liquidate
them, then implement the ceiling iaw,
implement the land reforms. You talk
of capital formation] Who asks you
not to tax agricultural income and
wealth? Why have you exempted
them? We have been demanding the
institution of a system of graded land
tax so that the wealthier people con-
tribute more to the exchequer and
the poor may be completely exemp-
ted.

And finally there is 5 big argument
about food subsidy. I will read out
only three lines from an American
econcmist, John De Mellor who is sup-
posad to be an authority on the theory
of agricultural prices. What is his
evaluation of food subsidies? What
role do they play? He writes:

“In this regard it is interesling to
note that a continuing policy for
providing subsidised food t, urban
workers may be rationalised in
terms of equity in income distri-
butien, but may serve primarily to
inerease industrial profits and capital
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formation at the expense of whoever
"pays for that subsidy.”

Who pays for that food subsidy?
All the tax-payers. And who gains?
The capitalists. Thus capital forma-
tion is taking place. If the Govern-
ment wanty more capital formation,
tax the rural rich. We will support
vou. But if you do not pay remunera.
tive price to the small peasant, the
small peasant will not allow himself
to be killed. You want to kill him.
1. @. Patel hag given the slogan:
Down with the small peasants; we
want capitalist large scale farmers.
I. G. Patel and L. XK. Jha are such
economists who are out to serve mono.
polies and landlords. They shall rot
be allowed to ruin the economy of the
small peasants, The peasant has
stood up. He is fighting and he will
fight till he is able to compel the Gov-
ernment to accept hig demand for re-
munerative price or {ill he iz able to
form a Government which will accept
this demand.

MR. DEPUTY CHAIRMAN: Mr.
Kulkarni. Please take only 14 or 15
minutes.

SHRI ARVIND GANESH KUL-
KARNI  (Maharashtra) As you
please. During the last 30 to 32 years
after the freedom, the Government
has been trying to find some method
or t0 evolve an economic pattern
whereby the agricultural sector wou'ld
be benefited.... (Interruptions). Why
are you fighting among yourselves?

MR, DEPUTY CHAIRMAN: Let
him complete. The time is very short.

SHRI N. P. CHENGALRAYA
NAIDU: I want the Minister to reply
at 4.15. I do not want the Resolu-
tion to lapse. If you want this to
be discussed ang to lapse, then say so.

SHRI ARVIND GANESH KUL~
KARNI: Perhaps you dg not know
the procedure of this House. Your Re..
solution is not going t{o lapse. The
Minister is going to reply. If you
want to catch the next flight to
Hyderabad, you can do that.

SHRI N. P. CHENGALRAYA
NATDU: T am not going anywhere,

commodities

St 7w AnE w@a (f93R)
ez iy dfae fr 3-8 (AT a1 |
! QAN : a1 (AAT ¥
$g 15 I UFT )
SHRI ARVIND GANESH XKUL-

KARNI: How is it possible to spe.ak
in fwo minutes on a subject like this?

SHR] V. GOPALSAMY: We want
to hear you, Mr. Kulkarni.

SIIRI ARVIND GANESH KUL-
KARNI: I wag saying that during
the last 30 yearg the G_OV-
ernment in power has made consclen.
tious efforts to improve the lot of
agriculturists by enunciating various
economic policies in their interest.
But as the technology advances the
termg of trade against agriculture get
aggravated year by year. I need not
again define what ig meant by terms
of irade. T have already quoted it
once. I do not want to take the time
of {he House by repeating it. The
latest figures I have relate to 4-3-1981.
These were prepared by the Research
Bureau. This shows that the terms
of trade between agricultural sector
and non-agricultural sector for 1975-T€
were Rs. 170/- paid by agriculture
and Rs. 168.3 received by agriculture
In 1979-80 the price paid by agricul-
ture to non-agricultural sector was
Rs. 216.2 and the money receivec
was 188.9. In gther words the term:
of trade were unfavourable to tht
exlent of 87.4 per cent. Sir, th
terms of {rade also in this country
where statistics are usually lacking
do not give the correct picture. M:
friend, Shri Indradeep Sinha mad
some reference to the kulaks and th
large farmers and the smaill farmer
Sir, this country is a very vast cour
try. 1 think perhaps friends fros
Southern India do not know what
meant by kulaks and all that. |

SHRI V. GOPALSAMY: Ves, Sir

SHRI ARVIND GANESH XUl
KARNI: In many of the States, !
land ceiling laws have been enact
and many States have adhered to #
land eeiling Acts. Now, ag far as n

A
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State is concerned, nobody has got
land, under river irrigation or well
irrigation or tube irrigation as you
call it, more than 16 acres. It ig SO
not only in Maharashtra, but in Guj-
arat also, I think it is the same and
in Karnataka and the other Southern
States, it must be the same thing.
Now, granting that there are some
benami and fraudulent transactions,
in Maharashtra at least I have never
heard of a landlord having a hundred
acres or more today, whatever you
may say. So, the talk of kulakg and
other things is not applicable to
Maharashtra, Whether it is applicable
to your State of UP or Bihar, Sir,
with due respect to you, I should say
I do not know.

MR. DEPUTY CHAIRMAN: No-
body has got that much today.

SHRI ARVIND GANESH KUL-
KARN!: 1 do not know about that
and that is why I am not competent
to comment on that. But, as far as I
am concerned, the theory of Kulaks,
etc. should not be raised here. So,
if you say that about Punjab or Har-
yana, where the per-acre yield is more
because of perennial irrigation, it
may be correct. There also, the econo-
mists, particularly the intellectuals
and the urban classes, have got a
comnment to make that the support
price for rice or for wheat usually
helps the Andhra Pradesh rice-gro-
wer or the Punjab wheat grower res-
pectively, I do not understand this.
If my information is correct—y am
subject to correction-—that after ask-
ing about 30 to 35 per cent of produc-
tion the rest is marketed. Whatever
you market, that surplus is available
for the consumption of the people, 1
can understand that a farmer here,
growing wheat and having a bumper
crop or more yield, might be having
a surplug while a farmer in Maha-
rashtra or Gujarat, which States do
not have the benefit of perennial irri-
gation, because of the topographical
or geographical peculiarities, as the
States like Punjab and Haryana or
the States in the Gangetic basin or
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the Jamuna basin have, will not have
such a surplus and because of these
factors there may be different levels
of yield. But, whatever surplus :s
there, if the support price is given in
a form or manner which helps him
in meeting all the expenses including
the value of his dwp efforts that he
puts in in the land and the deprecia-
tion value of whatever machines or
appliances he uses, then, Sir, naturally
the small farmer will be better off and
he is the biggest customer in fhis
country for our industrial produces.
So, Sir, I do not think that this talk
of kulaks and non-kulaks should be
raised here. 1t is not proper and it
is not proper so far as this country
ig concerned.

Just in the morning, Sir, I had a
little bit of an allercation with a fri-
end of mine who belongs to the Com-
munist Party. While we were dis-
cussing, myself and Mr. Raju, along
with others, he was also sitting there.
We were talking about the kisans and
all those things, I just mentioned {o
him: “Thig is quite all right.
What wa talk about the
kisans, ete. is all right. But friends,
you are all trying for the organised
sector. But, what about the unorgani.
sed sector, that is the agricultura?
sector and the pecple of the farming
community? What about the valuable
efforts made by fhe farmer himzeif?
Does he gel any benefit or return for
his labour?”. Then, Sir, he shoutad

at me: “Who stopped you from
organising the farmers?”. I do
not quarrel with him. But the

organisation of farmers or the land-
less labour is also necessary in this
eountry, I am belonging to a party
which is making its own efforts in
organising the landless labour. But
even for organising the landless
labour, the terms of the trade are
between agriculture and non-agricul-
ture and the adverse situation pet-
ween wages paid to the farm labour
and to the organised sector is far
more socially dangerous, I will re-
quest my friend to look into this
aspect.
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&ir, I ive in g district where there
are industrial centres and -where
there are big factories producing oil,
tractors, etc. They are employing
ten thousand workers, There are such
big factories. In the cooperative
sector also we have sugar mills
where we usually employ roughly
between five thousand to ten thousand
woerkers, In the cooperative spinning
mills we also employ between two
thouzand and five thousand persons,
In the cooperative sector, Sir, our
relations with our employees are not
like the employees of an organisation;
they are partners. All the surplus
of that cooperative gector is distribu-
ted. If it is a sugar factory, at a
price fixed by the State Government
Cabinet Committee sugar is distribu-
ted among the employees and the
sugarcane growers. In case of spin-
ning mills there is another formula,
But, Sir, in a private sector factory
where they employ Dbelween fen
thousangd and twenty thousand
workers, even a sweeper gets Rs 20|,
while his brother who may be work-
ing five miles away is no' able to get
Rs. 4 or Bs 8. My friend will quar-
rel with me and ask: Why don’t you
organise? I will do that. We are
organising, But if we raise the
wages of everybody bv using these
Union methods up to Rs 20/-, then
what will be the wage level for this
country? The country has to have
an economic equilibrium. So, Sir,
the Government, along with the
policy of trade equation between the
agriculturists and non-agriculturists,
hag also to see that there is g fair
wage policy either for the organised
gector or for the unorganised sector.
Unlesg a fair wage policy is esfablish-
ed, eocial tensions in this country
will not be lessened. They will on
th+ econtrary, be aggravated.

Then, Sir, there is another problem,
T am rot going to make any long
spee-h bhecause vou have asked me
not to do so. Y am only touchine the
points  Sir, about the agriculturists’
difficulties, 1 thing many friends of
minre have highlighted them. There
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is the credit policy of the Govern-
ment, the marke.ing policy of the
Government, incentive prices, and so
on. I would request the Minisier to
look into the all-India perspective
and Marketing Committees being
introduced in various States. For
example, Mr  Naidu will not be angry
wih me if I say that in Andhrg Pra-
desh there is no Marketing Com-
mittees Act at all. Or if the Act is
there, it is practised by not applying
the rules, ete,

SHRI N. P. CHENGALRAYA
NAIDU: There is the Act but it is not
being implemented. There are no
elections,

SHRI ARVIND GANESH KUL-
KARNI: That is your job,

MR. DEPUTY CHAIRMAN. In
each State this iz the case.

SHRI ARVIND GANESH KUL-
KARNI: This is the biggest tragedy
of Andhra Pradesh. In the case of
Gujarat, for cotton there is the Co-
operative Marketing Socitey. In
Maharashtra, there is the Cooperative
Marketing Society, There is the
monopoly  procurement scheme—a
step ahead, Similar is the case with
Karnataka. But in Andhra Pradesh
cotton is being plucked by farmers
who put it into gunny bags and keep
it at home, and the traders have to
go to their homeg to collect that cot
ton, mix and then create their own

thing. In this way, the far-
4 pM. mer loses the better price and

I do not understand what
type of State Government is working
in Andhra Pradesh., As cooperators,
Wwe have invited their attention for
many vears, for the last 10 or 15
vears, asking them that the Market-
ing Act should ba correctly imple-
mented so that the marketing of cot-
ton is proverly taken up, This is
another aspect.

In the case of small farmers—
perhan: mv friend must have men-
tioned it—I can also criticise the
Government. We are in opposition

O R e T



Resolution re. fixing
of remunerative

(Shri Arvind Ganesh Kulkarni]

for the last 3 or 4 years. We know
that criticism for small farmers is
one aspect and the consiructive
approach towards solving the diffi-
culties of the small farmers is another
thing. I would ke my {riends,
particularly on the Ileft side, to
understand one thing, Nobody has
ever tried the ancilliary development
of the small farmer, You are trying
to organise the landless labour. You
are irying to organise the farmers.
That is all right. But the construc-
tive approach is that the small far-
mer should be provided facilities for
dairy, poultry or some such type of
industry. This sort of agro-industrial
base has to be created, I am very
proud that Maharashtra State has a
base for that, Maharashtra State
hag realised that the development of
the small farmer cannot be done by
only increasing the prices of products
unless he is given financial support
in the form of dairying, pouliry and
piggery. I am proud that my State
which was deficient in milk produc-
tion is surplus. That is one of the
ways in which these small coopera-
tives can be developed.

187

My last point ig about the attitude
of the Government agencies. Recent-
ly, we atiended a session of Bharat
Krishak Sabhg in December, I do
not want to mention the name of
my friend, Mr Balram, as the Speak-
er of the Lok Sabha, but as the ex-
President of the farmers’ association.
He was very critical of the observa-
tions of the Governor of the Reserve
Bank at Bangalore. Before that, we
took Mr. Balram to see the horticul-
tural development. This is another
aspect. In my State and in my dis-
trict, a revolution has taken place
and we are exporting grapes to Euro-
pean countries, We have built up
refrigerated wagons to transport””
grapes right from Shamli up to Cal-
cutta. Wa can always criticise. But
we have ‘o think of the constructive
aspect. Roses are being developed.
Rose production is one of the foreign
exchange earners in this country.

[ RAJYA SABHA ] prices for agricultural
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Therefore a larger perspective has to
be taken regarding our agricultural
development instead of asking only
for incentive prices.

ft FrE A WEA 7w ;A qAR
ft ghiF =< g ?

sit mefaes waw gewwt ¢ Wi,
qa1g gifeweax § | You don’

take it in a narrow sense. Horticul-
ture and Dairy are also in the agri-
cultural sector. You cannot limit
yourself only to agriculture.

SNt oweR Ay fawm o AW
T aYaea Ay @y T gy qUrfgw |

st mfaeg aorw gAwol o AA)
g g arfge ?

st et Aga fam 3w
qwr ¥ 10 T wrefma & gy @
qegl A THGT WX WY FW &
f& wea &Y @@ g w|ifew o

st meferg now gewoll : fmr
YTgT AE WO NTAFHI §, €D
AT HETATT FT F X FL A
Ay GaTER ¥ W @ fEEw
# AL fradr, | . (swEeTR)

st et AgA fow o ware
at Im a7 waA AWE wew F T H

arar § 1

SHRI ARVIND GANESH KUL-
KARNI: Unless you increase his
capacity, you cannot do any justice
to the difficulties of the farmers, Bhis
.48 my view and 1 stand by it. The
development must be
looked at in al] its perspective. We do
not look at it from any narrow sense
whether they are small farmers or
not and whether the prices of wheat
or rice are depressed or raised. We
look at it from a larger perspeciive
of the growth of the farmer who is
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particularly the backbone of the coun-
try’s economy. Sir, I was talking
about the observations made by the
Governor of the Reserve Bank. Sir,
I am not against Mr. I, G Patel as
such. He might be an economist or
whatever it is. Sir, I have read very
recently an article by Prof. Raj
Krishna which appeareq in the
‘Mainsiream’ criticising Mr, Balram
for his observations at Kolhapur Sir,
Prof. Raj Krishng is not here. Per-
haps, Dr. Adiseshiah who is his friend
might feel a little bit uncomfortable.
But, Dr, Adiseshiah, I read that arti-
cle, Intellectually, the argument
might be fine. But ultimately it is
the commonsense aspect of the diffi-
culty of 3 farmer that has to be taken
care of. Mr. Balram. Jhakar never
abused the economists at all. What
he wsaid was that the agricultural
prices in terms of trade should pe
equalised, all the ancillary aspec's of
the growth of agricullure should be
looked into ang for that copious and
liberal credits ~hould be made avail-
able, So, Sir, at that time, at the
Bangalore session, what we interpre-
ted from the speech of the Governor
of the Reserve Bank was that he was
against the Government supporting
the farmers’ claim and kisan rallies
and dundis, etc, So Sir, I am only
on that limited point. I think, Prof.
Raj Krishna's article ang the gpeech
made bv Mr. I G Patel, as far as the
commonsense approach of we, the
farmers, is concerned, are not proper.
That is what we see from that. About
the person. I have got nothing to say
and I don't sav at all. He might be
an intellectual giant, But the point
is that having known the Govern-
ment's policv, to support the asgricul-
ture, he <hould not have dared to
attack that policy Even as a person
—leave aside that he being the Gov-
ernor of the Reserve Bank—and not
that he is the emvloyee of the Gov-
ernment he should not have attacked
that policy. The asriculturists have
their own viewpoints and the econo-
mists must be having their own view
points. Sp_Sir. T am not bringing in
this rally and all that.
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MR. DEPUTY CHAIRMAN: Leave
that point.

SHR; ARVIND GANESH KUL-
KARNI. Sir, enough has been said on
all thege things. For heaven’s sake.
let us put all our energies together to
benefit the kisans. Thank you, Sir.

=Y geyETy UM e ERUD
Ieewafs wged, fegid g=id st
e feasgr oY & & fagaifs
IEE F §ay ¥ HAr G FE @
g% fao

[agwremer (i sxfww wow o
Foit)  dErEdA g

g F qiE@ & 1 AfFA § weAa
gy Hdr S wixfwegr & &v
BRI 3 qTE WA wRT TRAr
g fo wa 7% a8 ;| &t @Ena
F W omrewtAde gHr § ug
Figa qiEt v gfo Aife & ofime-
TIET E1 EUT & | IUF GEeREq
& wra fgrgeara 9f9 FUT e T
T 13 FUT TN Ted &N SR
FT VBT B I

W FT NHUIT HET WY oA £
it e ¥ 50 M@ F W fFael
4 on¥ ¥ w f frow A
@ §2 F—-UF QT ¢ BF F
H wdl g orear 8, uF @7 gal
¥ TS Gar FET § AR uw faww
F1 T T GIFY F W FE ¥
T ;W FT OTEqIRT ST E |
foaa Wt fraral & ga9a § fergma
# &1d gU AF dvs fewrry, ssad
F @RAT , AT Q€ € T /S AW
ar qw difew, foad o T wrw
I T T FHY T § g
IB1F- MW |
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st 7/ @ @i e, o fag
qET... I ¥ wA § urd Im
wigan § v A fag W fF 12
#1980 &1 fgegeam & Ffqey
syRdt gfewr aidy £ geawar § ag
Fafaeer ek fear v oiEea
WEgE A ST EqE ¥
el ¥ GFSr wdafam & s )
i @al ¥ 9ImEr N, 9@ F
fraifeq #73 @qg g9 N gTEH
WA HI@ & IAF QAT o AT
wgAeT @I AT W I FIA
¥ gaAql § a7 § FATER) I,
g o Sa A TR AN A
TH AT o) Faaiq (9§ FIATA
Tifge fa fafaem me IS
The principle of parity was accepted
-under Shrimati Indira Gandhi’s regime
an 12-3-1980.
a8 ©F el @ Edw—--fg
FIH &1 " forq @ F7 owmwAgd
73z F7 < § At faaw grwg @
o §F €1 P § T wwghand,
I FIH IQ AR § I3arqq et
*faw, fram ¥ 92 s oAT0
ATET A AR fgedr w1 1 gTATH
w faa¥ @ wgmar av gq &
i wieq goTr g g gfar ®
FrdY SFR &0 qfegda qar gom
Jafs Tifefesa E@fafad fogy o
) F QI A w5y W A
fafa #1 gfar & feal & garad
T RFI | AT QrEgg O AHT
#ga € 5 ofwar & ag ¥ sEredeq-
Aa swdYy e aidr § w1 9T
AAGF HF & FT AL AT
Iefqdwans st gfRar & S s
AFEAT F7 8T &, 97 AR GrSy
H a3 q wwa ¥ A widy ww
AT T 4 ¥ Al & aw

commodities

w1t xfgfraadeay & @ NF 947
wd w feedfgargs s a1 wfag
FTRE L ZE AT A FINAF
faa® T T F40 G T

SHRI INDRADEEP SINHA. Sir, it
a slander against our Party 1o
say that the CPJ is aligning with the
BJP. We are not aligning with the
BJP in Gujarat. Let them check up
the position of their own party.

Y HeqAd T ¢ 9g R fegwm

Frefaga € 5 aa FT ™G & . .
Seawree (= wefrr wiw g@-
wO{l) : FEOAT W SN WeE AT
FeeRe WA AT
St arest Mga famw AR I
F FTO ar araT AT )

st Feqay T 0 F wOy FEA
aedr § gl #r gfege g
@ & ggw & 7 owm o ghm
T GANTATE OFQ, ATg FRAAT BT
FELAEE Q& &, qg AWt
F¥ Ffez adf §, T Faq i
WA ¥ FEgfEm F I 9 OAR
TFfET F GG 9T I,
gfrar & @, . (|@3IW)

37 AmRe (= wefaez worm gw-
wit) ¥ TiFeET W owEy

St XA A AT {H AT
A AT | A FIF IFEA IS0
§ ST FIT T AXRAT QA
§amer @ AT vf &1t sy
T et ¥ g F AN FW
TN FT A FASTY § | AP
ggerw § sy Ofafera @fa@
gAY TS FY, AT a9 ¥ I@rETQrE
FIT M AFF F SEfFaET T
® ¥, @ S Nfafepa LEfaedt @
FFET § A A AL W AET
St gfaar & qAW A AT TR
g 3% 9 A AW NT FE A
Fifwa fggma & st ) &1 ar
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777 A fam 3t ¥ 737 & 1 3I%10-
7 ¥ Ay A JIT AL g A
IR AT W &1 AIT qAT
F A7 AR § I7 9 g A
M &

1942 § Iy ™ IIAUY AT
TIIT AT 1 AT 1942 F qIET
AR F T 01 IF AT AAA
Fagaegr o 5 widy fgegeam ¥
FIFIFTATT FLU T I ArwRy
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AT A AEX A AR T IR
Ferardd @R &t s d Ty T
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ferr # ST AT AOE QAT
g 9 7 Tq AFR I o {qAT

JFT A A A ATIT FL A
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F s oxFiT oar 57 §

ITqATAL wIET, T F AW
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AT NMIT AT F AT I
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TAFIT A I § AR 39
gARAN F o way wd ¥ A
NIM-TT F--TF AT F IHT g~
FIT fear & & I A 7| MW
FWIAET T AT A AL qAAS. L.

st gwdfiefag : fre 8 721 af
g

A wEqAA AT 0 T W OF 1
IrqATsAT WA, Yz R € fw
TEX AN @ F AN aff A
TT AR A o, T @ o fFwIa
T # IW T I N--R fggEm
FI IFEA IR BT fapr—-ga 2 @
g 23 %o f¥rr7, 208 %o F¥Ew
FUT A IMIE ¥ FTIWE
500 %o fFyzw | fFyrAl & aW
AFT 7 F qar T AT, I/
FIT FT A, §F AT B LT
HT XA WL dAAM7 AAT IF A&
AL A1 ¥ T A% §z T
HT L FT AMC T730A 30E  FT AT
117 %o fFgea w2 foor ok A7
FAFTIT AT FATT T 127
To fAmr g A gaas wE =
agam feafr & =@ 127 o T,
140 ®o ®T JIMTI, 135 To FT
A1 A3 I AT QW E ...

st cqRAT GIAAR (7T IIW):
gry & AT FIX AT & SrIT AU
IM WIT TIA B, AZ AN IR

ot ®IAE VX ;AT F AFA
®OT@ OZT L WMT R GAATT T
TIAT A L A N &Y ariwaiiE
T AT [NIT B IH AIWsN
F ¥ agr g . . .(1AA) ..,

ot QAR GSAAA © A FT
WA T30 &, WAT A OWT AT Y,
YA A ATT I, QIR BT WT
CE
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st weq W w42 fafama
T fogam & gl 9Fw@ @
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gfmar doffarr @i awsaEr @wt
¥ g @ g d gmead @y ¥
q 3 &g g W) gEmEEr Al
® & AET Fad | Al fegEn
¥ gox gwfaw st arfew ofwaas
Fr & oW gfmm &1 gmeErEr
qEwA wr AWIT AT g, WD
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20—t FEAFA ¥ fagra wradT
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2000 I & zfogw ¥ fooolr §
SAqT GEAC gE, Wg ag SAfEF
aiF ¥ g oar fedr st aQF T @
qX fege™ & FUSI-FR  @EgI
1 fggw F dwa ¥ feewr gaa
far, fre®™ 2000 a¥ ¥ zfamg &
sy shew wilt F Agew # 20
gt FERAT F AW ¥ IMW &
FUL-HUT FEW F1 aW FI o
¥ feetar & fagia @1 @NF1T fpar
sk wfwAt @1 afn A2k qfe &
ATFAF AT % a4 F71 fagia T far |
¥ I FH OFE g MU e
qToEw F AU W I AE A
dwg ¥ 8.9 a1 fagg @i
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fFar | I AT AT AT GIT WA
A @ v, S oW oqfw gfeEet @
faeft off, ag <9y foaar faar o
g fedl & <vem & & wE 4
FEM AT QT &, FAT FHET
grar &1

Tafay, SyevTeRe Wgew, wfaw
drre & ST FE AR §, AT
gy 7 St & FEAT TEATE  TF 9
F g3 ¥ &Y 37 v fag 7 seran v 97
oq fFam &1 117 ' fraea 2@ €
o T § TF FT AT 200 9T
TT & AT ST FT S AFAH AT
QT FIX AT KT Y AFATT | QY
fe=ifaai it qz ®1 @w Fww g qA
uRfae  FHICE 7 Qe ST FEY
ghiT | & sae s g g B e
2t #1 Tl o fagrd St F sty
§ 71 % oo war, Sfea sawa F T80
F RO 9 TR Tl AT | FAT TE
wez 2fen ¥ fagra w1 Ay g | fRe
fogr F1 g 9% w9 § @ & faw
G FEATTAT F SR BT HAEGRAT
gl | W T fog, Tafay, gwrd
el &1 @ F% arfF we afen &
ATEAH § g 5 4T ¥ SIgEd F T8
Fo & q AT Fogwe s A sfew
TER THATS & @ | TG THT THT 0T
s gw wee 2few vafrww saifedis
#§#W 1 AqF fovam g, gowwmeaer
wgred, S s e F Ao |
g g divz fog S Flu & wvang
# g Aifaat s 5 g fegwm
1 0F L Tend § frere w3 gy
X gg ! ghemel aE7 § ug=r aRi
SR iR et F ww ardt mefas,
fosrfem, wwrsand), wiwmome fergeamT
A F A FT FIFTT FT A |

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): I
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have got a point to place before the
hon. Members. Now, the time is about
4.25. I have been advised by the
Deputy Chairman that after Shri
Kalpnath Rai, the hon. Minister will
intervene . . (Interruption). Just
a moment. Why are you worried?
This is what I have heen advised by
the Deputy Chairman. I am in the
hands of the House. I cannot say
that you should do this or you should
do that. I will take the sense of the
House. I do not know whether the
Houge desires that this Resolulion
should be discussed next week. I do
not know whether it is possible. I
think, it cannot be.

SHRI N. P. CHENGALRAYA
NAIDU: Sir,

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
You just wait, Mr. Naidu, Why are
you worried? The Chair itself is
putting the problem before the House.
Now, it seems, this Resolution cannct
go to the next Session. In that case,
we will have to sit beyond 5 P.M.
But if you all agree to sit beyond 5
P.M., the Hon. Minister may not
agree.

THE MINISTER OF AGRICUL-
TURE AND RURAL, RECONSTRUC-
TION AND IRRIGATION (RAO
BIRENDRA SINGH): Sir, I am not
here. T have to leave for Bombay
this evening.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARN!):
May I make a request to the hon.
Members? If you want to hear what
the hon. Minister wants to say. 1let
him intervene at this stage and then
we shall continue the discussion. If
the hon. Minister is leaving for
Bombay, I do not know what will
happen to the Calling Attention.

THE MTNISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI SITA
RAM KESRI): Sir, T do not know
whether you are going to ask the hon.
Minister to intervene or to reply. If

commoditieg

you are going to ask the Hon. Minis-
ter to intervene, then, it is OK. Other-
wise, other hon. Members . . .

THE VICE-CHAIRMAN (SHRI1
ARVIND GANESH KULKARNI):
Mr. Minister. you must know that this
is a non-officia] Resolution.

SHRI SITA RAM KESRI: That is
right.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Here, intervention means, the hon.
Minister ig not going to take the res-
ponsibility for the final reply. Second-
Iy, I am advised by the Secretarie’
that there i a Calling Attentios
which is still pending. This als¢ con-
cerns the Agriculture Minister, If the
hon. Minister is going to Bombay, I
do not know how he is going to reply.

SHRI LADLI MOHAN NIGAM:
He should be present when the Call~
ing Attention Motion is discussed.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
I do not know who will reply to the
Calling Attention. If you do not mind.
Mr. Nigam, let us hear the hon. Min-
ister first and then we will decide. Yes,
Mr., Minister .

SHRI SITA RAM KESRI: Sir, if
the hon. Minister ig going to reply
now, then, other hon. Members of the
House will be deprived of the oppor-
tunjty to speak on this Resolution. In
that case. only the Mover of the Re-
solution will be entitled to reply to
the hon. Minister. Hence, before the
hon. Minister . .

THE VICE-CHAIRMAN  (SHRI
ARVIND GANESH XULKARNI):
Mr. Minister, T have understood your -
point. Now, we arg in a fix. This Re-
solution cannot go beyond 5 P.M. and
this cannot alsa be taken wup next
week.

SHRI SITA RAM KESRI: That
is right. -

THE VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI):
The Minijster’s reply or intervention
has no meaning in the sense that he

) N
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has only to say whatever he wants
to say on this Resolution,

RAO BIRENDRA SINGH: Sir, may
I suggest one way out if the hon.
House agrees? The Calling Attention
Motion is also on the same subject,
more or less. 1f the hon. Members
who would like to speak on the Call-
ing Attention Motion speak now. then,
at the end, at 5.15 or 530 P.M,, when
the discussion is conecluded and 1
reply, the Calling Attention Motion
will lapse and everything will be all
right.

SHRI SITA RAM KESRI: It cannot
be mixed up with the Calling Atten-
tion.

ot gFaET ARTgw ArEa (fage) ¢
g7 i 7 Y A faar 97 ) 98 OF q@r
frmrgfF e REaT M FT 37
&Y rfaay ®Y §T IA F F1AT FT GIHI
qAr FArfgq = g7 At ¥ ar A fear
g0 § WX 3T (307 7R gAr I A1 4
TF & FZ AT AT AT TG J A0
ENT0 | 93T ¥ ST 39 W T ATST
FSFT FLAT AL & qF BT 97 A7 a5
(CeCiny

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
I appreciate your suggestion, but the
problem here is, I have been advised
by the Secretarjat that this Resolu-
tion has got life up to 5.00 p.m.
Whether the Minister now replies or
not, whether he intervenes or not, he
is not bound to reply later on. Whaf
the fate of the Calling Attention will
be, is a different problem. They
cannot be mixed up. So, if you do not
mind, because the time limijt is
500 pm, . . .

it gFRIA TN AIA ALY FFA
78 & % AT A8 TIAFAT sAFTF
fad STy gTw A fgaw &
T FHTHTF AT AET O H< srqeny
Ft fafaz w3 IIfgg av 1 wgd 6
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F wAfafaes wwg ¥ foar o oy &
WM AT EfF o = &
THE VICE-CHAIRMAN  (SHRI

ARVIND GANESH KULKARNI):
On a non-official Resolution the House
sits up to 500 p.m. There can be
another business, like Half-an-Hour
discussion, after 5.00 p.m.. that is
allowed under the rules, but the Re-
solution discussion, as such, closes at
5.00 p.m. So, I do not know whether
you want to hear the Minister or not.
(Interruptions). ¥ will call you and
the name of Mr. Ladli Mohan Nigam
is there, I want to know your views.
I am in your hands. (Interruptions).

SHRI N. P. CHENGALRAYA
NAIDU: You won't get a chance to
hear the Minister. You allow the Min-
ister to speak. You will not get a
chance to hear the Minister in another
two or three years’ time.

SHRI SUSHIL CHAND MOHUNTA
(Haryana): Since we have decided to
close this Resolution at 5.00 p.m.. we
will finally accede to your observa-
tion. (Interruptions), We will sit
down. o

SHEI DINESH GOSWAMI: May I
know for how much time the Minis-
ter is going to reply?

RAO BIRENDRA SINGH: 1If they
want to hear me, whatever time is
left for me before 5.00 p.m., I will
utilise it.

SHRI DINESH GOSWAMI (Assam):
My purpose of asking is this. There
are two things involved. Firstly the
Minister has to intervene and the
Mover of the Resolution also has to
reply. If the Minister takes about
half an hour, then the Mover is not
going to have the chance of replying.
If you feel that the Mover is not
getting a chance, you may stop the
discussion at 5.00 p.m.. and continue
the Calling Attention. All the points
that have been raised in the debate
may be replied to by the Minister
during that Calling Attention.

R
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Then the Mover will not get the op-
portunity to reply. (Interruptions),

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Yes, Mr. Nigam or Mr. Yadav-—any
one of you.

SHRI N. P. CHENGALRAYA
NAIDU: They can take five minutes
each and complete.

oft gau" A(TA F1EAF | JTHAATERE
ST, S oo 9 TEAE SAET W g,
I oz faew & & ag v faeger
flor & oite =9 o ¥ s feraral
FI ATTHTL qeq a7 F $9 9 F1E 31
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FgT 6 g [ At ara | gAY ST
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g fF ot Feaars wn St wedr e
WY, ¥ 379 W ag FEa1 5 F a6y
a1 5T FRET & FaTel] 1 AHC gH HIT
a8 91 iy |9 W F —

“orM T W TSAT eI,
wAT IT F AR G,

g T FY A I HX@IAt
AT & fasr g

ST foRerTAY T AT9OT ST & Wieww
& fFaT o W@ € AR &9 gF w9 AT
T fasfr F WA E §F e ¥ B
FH QA & AT ST gH GO TH
Y AT KT UL 1A & AT SHET B
ers &1 AT ST S ¥ 4 T A &
faT o= oF I T FIA AGI
ISAT AT L) ST qw THEI LA
F AT FITR FaH A8 ST q9 g
FTH A1 T |
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F fFam & #1E wowd A8 g 1 WMo
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[ 4 g=ada v qaa]
g & #w gex agr @ E, o wewAny
U A A FE Q@ T B T arEf Fdar
gxr, wA W OEr gur ar § 3q 7y
qeAT A& § & 1975-76 AR
1976—77 S AGFT GAG 4T, T TFfre
oo 7Y 28 frey § foaw it & a=
¥ g3 I RALT 7@ 9, F A ag
qeT FAEN R & 1964—65 § IE
FH SAEET 9T Hweatha gf sai
o 220.5 T A I 1976~77
F, FaF OH FAF 195, 5 To W
TE | Iq AT FA G 9T ? I quT
frad myay & For ag fra ?osHEr
T@ ¥ 1964-65 § I WR-F
SAgET 9T Fraee w =R wta
o 639.5 M T 1976~77 § 12
To g WAY | W A A Fo A7 F
AAZTE IART ATAAT A 196465
¥ 639 9T 9% IEHT 813 T & FgT T
qT FTETFE AW F1 afe sl g
1976-77 ¥ 220 To ¥ TZHT 195 %0
q¥ et A1E | & AT A g ag
foe® wrovgm ? SR = fag S
Y g | aedr T g1 WY I9
aaedT § aftaqy FO F g /fad ga
HraEr g w9 | Sy 2f g
M1 F TG T HeAT ¥ FH I TS
#rT 43 g ar T NE fag s J3

~

FEAR A W gAdw wT AW, T

| e & |\ gw =R & faad
T g Fwewr & fadelr
mifex § ©F a@ AR FIA AGIA
fr gret ol 1T ogE g a8
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§ o7 vt A fgewer@  fEaAr
g zawr W watw & #F S
s fFar 9T SEST SR AR
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g 1 3% a2, afext =agr TR E,
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Ladli Mohan Nigam please. No?

SHRI N, P. CHENGALRAYA NAI-
DU. The Minister must reply to the
debate.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Mohunta, can you finish in five
minutes?

ot e @A (R 4t weRT
F EWE FT ITT I E,
geq T8 ¢, sofwg @l wEaT )
g fsg

SHRI SUSHIL CHAND MQOHUN-
“TA: Realising the position that the
Resolution ig only up to 500 p. .
angd that it lapses after that 1 would
not say anything except that 1 sup-
port the Resolution and what Mr.
"Hukmdeo Narayan Yadav hag said.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Minister.

RAO BIRENDRA SINGH. Thank
you, Sir. (Interruptions) Whatever it
is, five minutes are there.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
‘Why are you worried, Mr. Naidu?
"The Minister has to reply.

RAO BIRENDRA SINGH: Sir, | am
very happy that this august House
hag shown much interest in agri-
culture and that the farmer of the
country is rveceiving increased atten-
tion from the hon. Members in this
House. As a kisan and the Minister in
charge of agriculure, I feel extremely
gratified.

There have been so many sugges-
tions, and the debate on the burning
issues of the day hag been such that
it is not possible for me to reply to
the points that the hon. Members
have raised, within the few minutes
that have been left at my disposal.
‘But, Sir, this is a question which
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occurg in the House day in and day
out and most of these issues have
earliecr been discusseq through ques-
tions in Parliament, through Calling
Attention motions. Even today there
was a Calling Attention motion given
by about 65 hon. Members on the
question of prices. After this, we shall
again pe taking it up, and whatever
is left out, I shall try to reply during
that period. Sir, the main -criticism
from the hon. mover of the Resolu-
tion was centred on the APC and its
work. I would like to clarify in the
beginning that the APC is only a re-
commendatory body. The Govern-
ment ig not bound to accept
its recommendations, I wag surprised
when some hon. Members made a
suggestion that the APC should be
made a statutory body and itg re-
commendations should be binding
upon the Government,

SHRI N.P. CHELGALRAYA NAI-
DU: NO, Sil‘.

RAO BIRENDRA SINGH: This was
the suggestion by some hon. Mem-
bers, My friends would agree that that
would not be in the interest of the
farmer. Sir, as I said the APC is
directed by the Government from
time to time, by laying down the
terms of reference for itg working
and the recommendations of the APC
are based on certain data collected
from various universities ang insti-
tutes and some sampling on the
field. There are about 6,000 places
selected all over the country, from
where the experty are supposed fo
collect data and supply to the Agri-
cultural Pricegs Commission. There
might be certain flaws in that calcu-
lation because nothing can be fool-
proof. T am not saying that the re-
commendations of the APC are very
realistic. But, after all it is supposed
to be an expert body, and the Gov-
ernment has to give due weight to
its recommendations In the past
thete have been occasions when the
Government rejected the recommend-
ations of the APC and fixeq prices
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higher than those recommended, as
in the case of paddy last fime and
even coarse grains...

SHRI N.P. CHELGALRAYA NAI-
DU: Sugarcane.

RAO BIRENDRA SINGH: Sugar-
cane was a different matter because
the price that was fixed as the mini-
mum support price for sugarcane was
for the purposes of paying the price
for levy sugar. So, that is another
thing where the hon, Members would
kindly appreciate the real situation.
The minimum support prices declared
by the Government from time to
time are not the prices that the
Government wants {o pay as the final
price for agricultura] produce. This
is a price which is calculated to be
a remunerative price which, if paid,
will not allow the farmer to suffer
any losseg on the production on his
field. And if the farmer can sell over
and above this price there is no bar
at all. My friend, Mr. Chengalraya
Naidu would appreclate that his con-
tention that the farmer is forced fo
sell at a fixed price his produce is
not correct. We ensure that the far-
mer receives a fair price for certain
commodities which the Government
undertakes to buy if the marketable
surplug is offered by the farmer to
the Government for purchase. But the
_farmer is free absolutely fo sell at
a higher price anywhere in India.
There is one zone—the whole coun-
try—only to benefit the farmer. And
even now the prices that are ruling
for most of the agricultural commo-
dities are much higher than the re-
munerative prices fixed by the Gov-
ernment. Take, for instance gram.
‘When the minimum price fixed by
the Government was, I believe 145,
if T am correct, it was selling at more
than Rs. 300; it has even been selling
at Rs. 400 a quintal. Government did
not try to control the price just be-
cause we wanted the farmer to be
compensated if he suffered losses on
certain other things. Similarly, cotton
is selling at a higher price than the
minimum price fixed by the Govern-
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ment, Sugarcane ig selling at a higher
price than the minimum price fixed
by the Government, Hon. Members
themselves have said that wheat is
selling at a much higher price than the
minimum support price given by the
Government. This ig the real posi~-
tion. There is no bar on the farmer
trying to sell at a higher price if he
can get a higher price in the free
market, and it is always the supply
and demand position that regulates
the prices in the market,

Another misconception that some
of my friends seem to have is, as
the language of the Resolution itself
signifies, on the question of paying
remunerative priceg for agricultural
produce that paying remunerative
priceg for agricultural produce will
solve all the problemg of the
farmer. Thig question cannot
be congsidered in isolation. People
generally seem to think that it is
only wheat, rice and certain other
foodgraing that sre most essential.
But the Government hag to see that
the income of the farmer is augmen-
ted by varioug means It is only
then that the living conditiong of the
farmer can improve. You very cor-
rectly sald a short while ago, Sir,
when you were spealfing, that even
if a farmer is helped to grow grapes
on a small piece of land or to raise
good roses, that will also help him
augment hig income and sometimes
it can bring a much better income
than a large piece of land. It is not
only these three crops, but agricul-
ture also includes raising of cattle,
fisheries, pouliry, piggery, social
forestry so many otler things. Apart
from payment of rémunerative prices,
what is needed more for the farmer
ig to give him the means of produc-
tion, the inputs at his doorstep, good
seed, supply of power in time, supply
of fertilizer. And for all these things
there will have to be projects, deve-
lopment projects. Irrigation has
to be increased. If there is no
develooment of irrigation, no deve-
lopment of cooperatives, no supply nf
fertilizer, no indigenous production
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of fertilizer, no multiplication of qua-
lity seed, no research in agriculture,
or if thesg essential inputs are taken
out of the purview of the policy for
helping the farmer, mere payment of
remunerative price to the farmer
will not solve the problem. All these
things have also to be considered
simultaneously when we think of
benefiting the farmer, helping the
farmer, to have a better income.

There has been a lot of criticism
about parity in prices. As was stated
by me earlier, the Government has
now accepted the policy that the
prices of agricultural goods and non-
agricultural goods and prices of agri-
cultural goods and manufactured

[The Vice Chairman (Shri Dinesh
Goswami) in the Chair]

goods, will be, so far as possible, kept
on a par. But even this parity ques-
tion is a very complex one. We have
to think of parity of price between
one agricultural commodity and an-
other agricultura] commedity, parity
of price between agriculiural and
non-agricultural goods, parity of price
between agricultural produce and
inputs and various things. But then,
as 1 said, we have accepted the
policy. My friend, Mr. Kalp Nath
Rai, has very kindly, correctly appre-
ciated this important step which Mrs.
Indira Gandhi’s Government took as
soon as she came into power... 7

5 pPm

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMY): We shall have
to stop this discussion now under
the rules. We will continue with the
Calling Attention. You can give reply
to the left-over points when you
reply to the Calling Attention, I will
ask the Members to ask questions,
all at a time together, so that the
Minister can reply at the end.

SHRI SITARAM KESR]: The mover
hag to be accommodated,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI). 1 can accoms
modate him in the Calling Attentinn,
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MALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

Demand of Farmers for Remunerative
Prices for Wheat and Paddy taking
into account the rise in the cost of
Agricultural Inputs—Contd.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI). Shri Shiva
Chandra Jha. I will request the Mem.-
berg to be brief.

shifoa a= @1 @ STgwETd o,
AT TEETATA § (% FIhow HSAN.

gadid WA waey § (R w&r
(=t dreraw Fwd) 0 owger & oam
arfadr ?

st fva =+ w7 : ggem o+ SvERE
% NSFIT Goigd B AT FOIL -
RE T & ——=Tg uNFTeEIA AT
FHIAT N AT AT T § AIT
FTAW T GBI THRIT  FQ@
§ 7 gou, WY FeE hEd W
FFFCIT FA & M1 I qafas g g
T d@i%e wY & ? afg @iFe @
g ar 7l |y § ,39 31 vafaxw
i TE ST /T AR, S HETeE
Tegd § AT S giFeERa  awe
gsT & Tl W fewifed &
gefegad axgATF W q§ W@ & 1
THFT AFEA! &I & fqaw W w55
g@ ift qggagds FmEw ! oww
¥ 79 B WA ¥ o T @ fR

SWt ¥ TUw oF WA g 1 TESr

sagfor feedfedy § fir sefegaa o
& W I IS & g W@ § 3w fa@g
o7 FTE G AT wleREF T | F
¥ w7 v W ¥ fow ¥ 72 fedd-
fét 7 g, uF ggew Fraw @7
QT wR wifed gare 1 oshw, a8
st g & gy & fr € a€ afme



